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Judgement

Manoj Kumar Garg, J

The instant application has been filed seeking modification in the order dated
01.11.2019 passed by this Court in S.B. criminal misc. petition No0.5893/2019,
whereby the misc. petition was allowed and the criminal proceeding were
quashed on the basis of compromise arrived at between the parties.

Counsel for the petitioner submits that the challan of the case was presented
against the present petitioner for the offences under Sections 323, 342, 365 &
384/34 of IPC and the trial Court framed the charges for offence under Sections
323, 342, 365 and 394 of IPC, but inadvertantly due to typographical error in the
compromise deed dated 21.10.2019 as well as in the order dated 22.10.2019
passed by the trial Court the offence has wrongly been mentioned under Section
384 IPC instead of 394 IPC. Counsel submits that the said error is also crept in
the order dated 01.11.2019 passed by this Court. Therefore, it is prayed that the
necessary correction be made in the order dated 01.11.2019.

For the reasons mentioned in the application, the application is hereby allowed.
It is ordered that in the order dated 01.11.2019 offence under Section 384 IPC
be read as Section 394 IPC. The order dated 01.11.2019 is hereby modified/
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corrected to that limited extent.
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